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RAJYA SABHA

Friday, 26th August, 1994/41 h
Bhadra, 1916 (Saka)
The House met at eleven of the clock
The Deputy Chairman in the Chair.
ORAL ANSWERS TO QUESTIONS

Corruption and Anti-Social Activities
in Institutions of Higher Eduction

*461. SHRI G.G. SWELL:}
SHRI CHIMANBHAI MEHTA;
Will the Minister of Human Resource
Development be pleased to stale:

(a)whether it is a fact that
educationists have publicly commented
or written in the press about
the growing corruption and anti-social
activities in  higher  educational
institutions;

(b) whether his Ministry has assessed
the factors behind this sort of negative
aspects of  higher educational
institutions; and

(c)if so, what are the findings and
details in this regard?

THE MINISTER OF STATE IN

THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT
(DEPARTMENT OF YOUTH

AFFAIRS AND SPORTS) (SHRI
MUKUL WASNIK): (a) to (c) A
statement is laid on the Table of the
House

Statement

(a) to (c) Some educationists and
journalists have expressed concern
through media articles regarding unrest,
indiscipline and alleged corrupt practices
in Universities.

A University is set up under an Act
of either a State Legislature or the
Parliament and is an autonomous
organisation with its own authorities and
mechanisms to handle its day-to-day
affairs including problems of students
indiscipline, unrest and vigilance against
corrupt  practices.  Respecting  the
autonomy of the University system, the
Government does not interfere in their
day-to-day administration. Even in
situations of student unrest, strike, etc.
law and order authorities and police
intervene

1994] In Questions 2

only on the basis of a request by the
University authorities to that effect.
Universities are expected to appoint one
of their senior officers to act as (he Chief
Vigilance Officer who is responsible for
maintaining vigilance against corruption
and taking appropriate measures for
inquiry and punitive measures according
to the Statutes and ordinances of the
University. In case of criminal
activities/cognizable corrupt practices
coming to light on the University
campus or in the affairs of the
University, Universities register FIR for
investigation by police.

As regards the underlying and long-
term causes of students unrest and
indiscipline, the phenomenon has been
examined at some length by the
Committee appointed by the University
Grants ~ Commission  under  the
chairmanship of Prof A. Gnanam on the
Management of Universities, which has
recommended a number of measures like
setting up of Statutory Grievances
Redressal Mechanism to prevent flesh
strikes, banning of malicious and abusive
propaganda, code of ethics for teachers
and other employees as also the
University students, etc. The
recommendations of the Committee have
been examined further in detail by the
Central Advisory Board of Education
(CABE) (Sonen Committee) which has
endorsed the recommendation of the
UGC Committee regarding code of
ethics for teachers including Vice-
Chancellors, principals, teaching
employees and students as also the
recommendation of  strike  being
regulated by law.

The Government has initiated steps
for vocationalisation of the first degree
courses through a UGC scheme which
would  gradually  impart  greater
employbility to graduates. This, in turn,
is expected to reduce frustration in
University youth which is a major
contributory factor in students unrest.

SHRI G.G. SWELL: Madam, is he a
Minister of Human Resource
Development?

THE DEPUTY CHAIRMAN: Yes,
he is also. Swell Saheb, there are many
Ministers.

SHRI G.G. SWELL; Madam, ragging
a fresher to suicide or to running away
from the

+ The Ouestion was actuallv asked in (he floor of the House
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campus and abandoning his career or
inflicting grievously physical injuries on
him, as has happened recently in (he case
of a student of Medical Science, putting a
loaded pistol at the (ample of two Naga
students and lynching them just because
they came to the Morth-East, stripping a
lady student in the college campus,
murdering a  Pro.  Vice-Chancellor,
murderous attack on a principal of a
century-old institution, raids on the heads
of institutions for corruption, discovery of
large amounts of unaccountable money,
factional fights in universities, invasion of
these universities by goons from outside,
adverse comments by the CAG...

THE DEPUTY CHAIRMAN: Would
you frame your question, please?

SHRI G.G. SWELL: Yes, I am framing
my questions. Adverse comments by the
CAG for the misuse of funds by the
universities including the Indira Gandhi
National Open University. These are the
normal features that come in the
newspapers periodically about the ills in
our university education, the higher
institutions. Now, if you look at the
statement, the Minister has said nothing
about it. He is trying to dodge these issues
by his resorting to "tumtum' argument that
the universities have autonomy and the
universities would do these things. But, all
these things are far bigger and are creating
social, political ills in this country and he is
trying to simplify it by saying that the
whole thing 1is because of student
federations, invasion of goons into a
university, because of factional fights due
to the student's frustration. Madam, I object
to the answer because the Government is
trying to oversimplify this issue. I am
putting the question and you try to
understand what I am saying. Much bigger
social, political, issues are involved with it.
In my question I had asked whether the
Ministry has assessed the factors behind
this sort of negative aspects in higher
educational institutions. He has said
nothing about that. He has said that he has
appointed a particular Committee and that
Committee has made certain
recommendations. But, what are the
negative factors which are going on? This
it a kind of thing that you have to stop and
come forward with some kind of a system
of trying to arrest the rot. Now, I would
like to know from the Minister whether he
has done that exercise, whether he could
name some of the factors which are
responsible for the rot in our higher
education or whether it is due to students

[RAJYA SABHA]
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frustration. Would you confess to any of
these things that I have mentioned just
now?

SHRI MUKUL WASNIK: Madam,
we have never said that students alone
are responsible for the indiscipline and
the state of affairs in the universities.
That is being wrongly quoted and
wrongly put and, therefore, I think it is
extremely important on my part to
clarify...

SHRI G.G. SWELL: I am not

hearing....

THE DEPUTY CHAIRMAN: I
would like you to come to the front
because there is

no
mike.. A 0 TG, @ R T wm
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SHRI MUKUL WASNIK: Madam,
first of all, I would like to clarify the
position that we have not said that
students alone are responsible for the
unrest in the universities. That is being
wrongly quoted and we have nowhere
said that students alone are responsible.
As the hon. Member has pointed out, this
is a bigger issue and this issue has to be
looked into with that perspective in mind.
As has been pointed out in the reply
which has been tabled, it has already been
stated that a Committee was set up to go
into the management of the universities
and this Committee has submitted its
report which has been discussed by the
Central Advisory Board of Education. A
Sub-Committee was also formed later
under the chairmanship of Shri Soneri
which has also gone into the matter in
detail and has now circulated the
recommendations to the State
Governments and the universities so that
they can take appropriate action on them.
We have definitely expressed that we are
concerned with the situation prevailing in
the universities but never the less, it is
important for us to understand that the
universities are autonomous organisations
and decentralisation of authority and
powers at the local level and at the
university level we believe, will
strengthen the management and improve
the situation there.
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SHRI G.G. SWELL: Madam, if he
wants us to indulge in fond hope, we can
do that. He hopes that the university
education will improve. Only this
morning, the Vice-Chancellor of the
Delhi University has resigned in disgust.
Well, I would put a very simple question.
I do not want to take the Minister's heart
to task. Now, some universities in this
country are guilty of frustrating and
ruining the careers of hundreds of young
people. 1 name the North-Eastem Hill
University in Shillong from where I
come. In reality, this University
publishes its results at the end of August
and September after all admissions in all
the institutions in other parts of the
country are over, with the result that the
students of this University, the students
of the North-East, are not able to offer
themselves for admissions into various
universities and other institutions in this
country. Are you aware of this? If you
are not aware, will you find out and will
you write to the University and find out
that in the last ten years at what time they
have published the results? Because, a
number of unofficial organisations have
met them and pleaded in helplessness.
The University people say that examiners
and evaluators do not send the report in
time. Will you allow this sort of a thing
to continue or will you take some
corrective measues?

SHRI MUKUL WASNIK: Madam,
this question specifically deals with
corruption and anti-social activities in
institutions of high educational learning
but, as regards the point that the hon.
Member has raised that the results in the
North Eastern Hill University are not
announced in time and the students had
suffered because of this, I will definitely
see to it that we get the information from
the University and the information will
be supplied to the hon. Member.

THE DEPUTY CHAIRMAN: If
there is anything, you correct it.

SHRI CHIMANBHAI MEHTA:
Madam, the question and the answer are
very clear. Part (b) of the question is
whether his Ministry has assessed the
factors behind this sort of negative
aspects of higher educational institution.'
So, what the necessary preventive
measures are and what the negative
aspects are have not been mentioned.
And it is the key question for him to
answer. | know that it was for the senior
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Minister to come here, but it seems that
he is busy with some other portfolio and,
therefore, we are sometimes deprived of
the important question-answer session.

SHRI JAGESH DESAI: Madam, he
is denigrating...(Interruptions).. It should
not go on record.

SHRI CHIMANBHAI MEHTA: Not
only ...(Interruptions)..

THE DEPUTY CHAIRMAN: Mr.
Chimanbhai, the question is very clear,
very specific. 1 would advise you to
please ask a specific question regarding
the higher educational institutions and
their conditions, please.

SHRI CHIMANBHAI MEHTA: The
conditions have deteriorated for seveal
years, particularly during the last three
years. Prof. Amreek Singh, who has been
writing very educative articles, said,
never before was the Ministry so poorly
managed. Therefore the high-ups do not
take cognizance of the negative aspects.
Then they come and ask the question:
"Are the Vice-Chancellors of the
Universities being appointed objectively,
or is their appointment done from a
political angle". Therefore, sometimes
Chief Ministers bcorae Chancellors. This
has never happened in the past so this is
the deterioration that is taking place. So
politicking in higher education with a
partisan angle is an important issue which
you have not answered. Would you
kindly clarify it now while you are
answering the supplementary orally?

SHRI MUKUL WASNIK: Madam,
the hon. Member has siad that the causes
leading to this situation in various
Universities, have not been reflected in
the answer. A Committee under the
chairmanship of Ms. Madhuri Shah was
set up a long time back in 1982, which
went into the question in detail and
quoted that there are several factors,
including the situation prevailing among
the student community, the teaching and
the nonteaching communities and also
the employees, which also result
sometimes in a situation that we do not
wish to see. But later on, there have been
several recommendations which have
been accepted and incorporated in the
National Policy on Education which was
formulated in 1986 .
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As far as appointment of Vice-
Chancellors is concerned, there is a
clearly laid down system in various
States which has to be followed and that
system is followed in the appointment of
Vice-Chancellors.
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SHRI MUKUL WASNIK: Madam,
as far as Mr. S.C. Bhatia is concerned,
the Executive Council of the Delhi
University has already considered the
matter on the 13th of August, but the
matter has not yet been referred to the
Government. As regards the other
question which the hon. Member has
referred to, that also deals with a specific
incident. I will have
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to collect the information, and this will be
supplied to the hon. Member.
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THE DEPUTY CHAIRMAN: I would
request Members that they should ask
pointed questions here. If you start
discussing the policy, I think one hour is
not enough. Therefore, please ask specific
questions because the Minister cannot
answer in regard to the education policy
right ™ § R AR from 1947 il
now 74 M Al @

off T fi ;. den, a9z wE o difes
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SHRI MUKUL WASNIK: Madam,
the  universities are  autonomous
organisations. The hon. Member has tried
to point out that the Government was
trying to project that these universities
were autonomous bodies and that,
therefore, the Government was shirking
away from its responsibilities.

I wish to inform the hon. Member that
we are not shirking away from our
responsibilities. That is why, time and
again, on important matters. Committees
have been set up which have gone into the
question in detail. It has also been
discussed in the Central Advisory Board
on Education and matters are pursued
with the State Governments. Therefore, to
say that the Government is shirking away
from its responsibilities, I do not think, is
a fair statement to make.

As far as the question of bringing
forward a comprehensive policy once
again and making changes in the teaching
and education system right from the basic
to the higher education stage is concerned,
I would like to mention here that the
Education Policy has comprehensively
been reviewed and in 1986 we had come
up with a new policy". Then, only two
years back, in 1992, a Plan of Action was
also tabled in Parliament. Therefore, at
this stage, there is no such thinking.
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I am asking
him to have a general inquiry because
such a thing is happening. If there are
any specific cases with me, I can go
before a court—why should I come
before the poor Minister?
THE DEPUTY CHAIRMAN: At
least my Ph. D thesis nobody else
wrote.

I wrote it myself. I am quite safe, I
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SHRI MUKUL WASKIN: Madam,
the Government has come to a
conclusion that there is a need to give a
further thrust to vocationalization at the
first degree level as we have already
mentioned in the statement. This
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year, Rs 26 crores have been allocated
tor (his purpose and assistance will be
given to 186 colleges and 19
universities. Next year many more such
educational institutions will be added
further. Thirty-five vocational courses
have been identified by the UGC and,
out of these the educational institutions
have to select and decide upon which
courses they have to take up.

As far as professors representing
certain universities, taking salaries there
and not attending to their duties are
concerned, the universities should frame
rules for this purpose. They are the right
authority to decide what type of action
they should take in this matter.

THE DEPUTY CHAIRMAN: 1 think
it is a serious question. Since there are
many Members who want to put their
supplementaries, we can have a
discussion in the next session. Now, Dr.
Joshi, I am sure his degree is genuine.
He wants to put a supplementary. Today
is the last day of the session. We should
request the Chairman to allocate
sometime so that we can discuss the
whole issue on education in a proper
manner.

1. el wE S s, ¥ 4 e
[ g W SR T favafEe 4 oaw
it et ¥ wzd ¥ ordl # den
AR a1 Iz w1 faell ¥ whmn ger 2o
At ¥ & it «m, o 6 Trvattrer TgeE
= 3o B A dn § wiie w U i
WA ¥ 9 B T &, 9 o9 T8
e A fermt # = @ 13 A wfwn Tew
i wll w1 wadT dm o e Prrtamerd &
o= g dfers v S S @ 2 i o
T &2 3w, 9% 5+ 70 9 91 e S R IR
fF 5t s = fava T o Wit S §, S
gy 7 e = &, srdorren wond &9y
% Fifufefea stdaraem § ik 3wl v 39
o1, 75 49T, B i, §6 faaaen
wigendt & 7,y g fegear 1 = 9
G THEYT 3™ T 59 faafaaea
W T 3 TR T A W A
= DRM FE? 7 A, T g A L fEIw
WY TR A o fratraem i d
OF U W T R e 5 T it st o,
A T A TR 0 FW M E?

[RAJYA SABHA]

to Questions 16

SHRI MUKUL WASNIK: Madam
Deputy Chairman, to say that many
students and people belonging to the
teaching community have gone abroad is
not correct. To say that this has led to the
deterioration in the universities is not
true. Rather I would like to say that there
are many educational institutions in the
country. Among them, there are some
institutions which can be compared with
the best institutions abroad. There are
several institutions which are of a very,
very high stand and 1 think that we do
not have faith in our institutions. We do
not believe in the capacity of the
teaching community who are working in
different institutions in the country.

As far as development of centres of
excellence is concerned, I would like to
say that there have been institutions
which have been deemed to be
universities. There are 34 institutions of
higher learning. There are also Central
Universities which cater to the needs of
the student commurity and provide all
basic infrastructural facilities of a very
high standard.

DR. MURLI MANOHAR JOSHI:
Did he say anything about Allahabad
University?

it Y ATARTE: IT TN TR ol SR A
Tk Wi # A o T ¥

W, T A v W o wgd el e
=3 ¥ o wa ) e wA v o Ay
IH TN L ? .. (3AFEA).,

THE DEPUTY CHAIRMAN: I think
we can move on to the next auestion.
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SHRI JAGESH DESAI: Madam, Q.
No. 462 and 464 should be taken up
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it et u. R Fgn T o v S
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Assistance Sought by Madhya Pradesh
Government for Flood Vicitms

*462. SHRI SURESH
PACHOURI: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Madhya Pradesh
Government  has urged the Prime
Minister for carly release
of Rs. 200 crores to help the flood
victims in the State;

(b) whether the State Government
has submitted the detailed report
regarding the damages caused by the
floods; and

(c) if so, the details thereof and the
total amount released including the
details of the amount assured by
Government in future to meet the
demands of the State Government?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ARVIND NETAM): (a) to (c) A
statement is laid on the Table of the
Sabha.

Statement

Madhya Pradesh Government has
submitted a memorandum seeking
Central assistance of Rs. 200.00 crores
to undertake relief activities in flood
affected areas.

According to information received
from the State Government based on
preliminary assessment, 5736 villages
spread over 24 districts have been
affected resulting in loss of 89 lives and
2261 cattle. Damage also occurred to
2.17 lakh hectare of cropped area and
67199 houses.

In addition to the normal release of
the first and second instalments of
Central share of Calamity Relief Fund
for the year 1994-95, Government of
India have also released the third and
fourth instalments amounting to Rs.
13.875 crores in advance in order to
enable the State Government to undetake
relief measures in the affected areas.

Floods due to Heavy Rains

*464. SHRI RAJUBHAI A.
PARMAR: #

[26 AUG. 1994]

to Questions 18

SHRI SUSHILKUMAR
SAMBHAIJIRAO SHINDE: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether torrential rains and
heavy floods caused havoc in Rajkot and
Junagarh districts and other parts of
Gujarat and Kodagu and Kushalnagar
areas of Karanataka this year, besides
the perennial flood havoc in the North
East;

(b)if so, what were the main flood
affected areas in Maharashtra, Gujarat,
Kamataka and in the North Eastern
States;

(c) what was the extent of death and
destruction caused in each State,
distnctwise;

(d) what Central aid was given for
immediate and long-term help to the
victims; and

(e) how the figures of death,

destruction and Central aids sought and
given this year compare with
corresponding  figures  for  1993-
94 and 1992-93?
THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI ARVIND NETAM): (a) to (e) A
statement is laid on the Table of the
Sabha. Statement

(a) and (b) According to reports
received, the States of Arunachal
Pradesh, Assam, Gujarat, Karnataka and
Maharashtra were affected by heavy
rains and floods during the current
monsoon. The worst affected districts in
these States are as follow:—

(i) Arunachal East Siang & West
Pradesh Siang.
(i))AssamDhemaji, Lakhimpur,
Barpeta, Sibsagar
and Jorhat.

(iii) Gujarat Surat,Rajkot, Valsad,
Junagadh& haruch
Bijapur, Chickma-
galur, Dakshin,
Kannada, Dharwar,

(iv) Kamataka

Hassan, Kodagu,
Mysore, Shimoga
and Uttar Kannada.

T Q. No. 462 and Q. No. 464 clubbed together because both relates to the same subject

'flood'".

TThe Question was actually asked in the floor of the House by Shri Rajubhai A. Parmar.



